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(Per the Hon'ble tlo Chief Justice Alok Aradhe)

Mr. J.V.prasad, Iearned senior standing counsel for Income Tax

Department for the aPPellant'

2. Irarned Senior Standing Counsel for the appellant seeks

leave of this Court to withdraw the appeal in the light of the Circular

No.O9 l2O24,dated 17'09' 2024' wrtr the liberty to rerrive the same in

case the subject matter of the appeal fars in any of tJre exceptions

provided in the Circular No'S/2024 dated 15'O3'2024 '

3. Accordingly, the appeal is dismissed as withdrawn in terms

of the tibertY as PraYed for'

Miscellaneous applications pending, if any, sha-ll stand closed'

However, there shall be no order as to costs.
sdld.V.S.S.C.S.M. SARMA
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DISMISSING THE APPEAL AS WITHDRAWN

WITHOUT COSTS
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